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PER:  DR. SUVENDU KUMAR PATI 

 

 Appellant is absent.  No one represented it.  

 

2. Learned Authorised Representative is present.  

 

3. On perusal of case record, it is found that Appellant has not 

been appearing for a considerable period of time.  Notice sent on 
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05.05.2022 is received back un-served after which notice dated 

31.07.2022 was also sent for its appearance on 03.08.2022 which 

appears to have been served.  It seems that Appellant is no more 

interested to pursue its appeal further.  Consequently we dismissed 

the appeal for default and non-prosecution as per provision 

contained in Rule, 20 of the CESTAT (Procedure) Rules, 1982. 

 

(Operative portion of the order pronounced in open court) 
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